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Affidavit to be Furnished by the candidate alongwith Numination Paper
Before the Retvrning Officer
For eleetion In..ﬁflf'....‘ 4. .{name of the Hous:;

From.2%, 2% veenennes COASTIAMEMEN] Name of foe ( iannitai,s
}&a.usjr'\cld ﬂnﬂnh\:u s Mmhwd{gﬂ“ .
Azl AY | yeans, resid a oMl Tﬂ-*?m(ﬁ {nu:m)on full postal address), i waimdiiaic ai b abarn

t=lection, do hereby solemnly affirm and stale on oath as under:-
{ Airike out whichever is nm applicable)

(1) 1am a candidste et up by eeesems o o sereemeee{ nme of the political party )/ am coniesling A an
Independent candidate.
(1) Details of PAN and 1m1usnﬂ‘ﬁmg of Incomeé tax return :
r 5. No. INM [ Permanent I The financial vear FDF-]-TE:I-!Hi meome |
Account Mumber | which the last i shown In Income |
(PAN) Income-tax return has | Tax Retorn ( in |
- e beenfiled | Rupees) |
S AVK PA24SE F] |
3 Spouse- 1 |
i3 Dependent | t 1I o :
1
s, | Dependent 2 j | |
'ii. Dependent 3 . i

{3} The following cage(s) iv are perding against me in which cognizance has been a'wen by the court:-

{81 | Offence Descriptian
+ Wig.
Ifa) | The details of cases where the court has taken
cognizance, Sections of the Act and description
of the offence for which cognizance taken @

i {by | Name of the coun, Case Mo, and Date of order

! 1zking cognizancs
[(e1 | Details of Appeal (+i Application{s) for revision
(i any) filed ag;au a1 the above arder(s) J_

4. Cases in which I have bece ennvicted by o court of law{other those referred o in - orm 2o
oy | The details of cases, Sections of the

{ Actand description of the aftence for
i | which convicted

i i.!ﬂ i i\j‘."‘l_l.! |'I.'-'I31|.‘.f-..“';|!- s T J."

! Dratersyof orden s

i
LIRS =




{z) | Punishme 4 impose . :
i I | i
I 1 ! i

—_— -

. ——.  ——— RPN ) - DA i e e el aap i P

3¢ Thut | give hevem below the detuils of « v nssets (movable and L.amovable cic ) of mysel.

mw spouse and all dependents: .

A Dewails o inovable assets ;
Mete:

"'F
I Assets in joint name indicating the extent of joint ownership will also have to be piven
2. In case of deposiyInvestment, the details including Serial Number, Amount, Date of Deposit, the Scheme,
MName of B Instilulion and Branch are i be given
3. Value of Bonds/Share/Debentures as per the current market value in Stock Exchange in respect +1 listed
ompanies and as per books in case of non- listed companies should be given,

4. Dependent’, here means a person, substantially dependent on the income of the candidate.
3. Details- including amount is to be given separazely in respect of each invesiment)

S. | Descriptioh -« ..
No #

Selfl

Spouse

Dependent-1

Dependent-2 : Dependent-3

iy I Cmbmband ©

200 QQ/F

10,000 /-

(i) | Details of Deposits in Bank
accounts (FDRs, Term Deposits
: and all other types of Depasits

i incleding saving accounis),

| | Deposits with Financial

{ Institutions, Non Banking

| Financizl Companies and

. | Cooperative societies and the
|| amount in each such denosit

6000/-581
KDG By,
105466/—

SBI Vidhan
Mar-dol B;,

2000/- mtnq
Plely,
2000l &A1
HE Br
1000 /. UCD
ke B

[ 1111} Details of investment in Bonds,
i Debenmures/shares and wnits in

i companiesMutual Funds and

| nthers and the amount,

1ot Shone
DRI

vp..'lq.u.-'l'.kbﬁ?‘

tiv] - Detals of investment in NSS,

| Postal Savings, Insurance Policies
| and investment in any Financial

| | Instrument in Post office or

! Insurance Company and the

I' | wmounl

Lic
So,00u/.
L)

Personal loans/advance given in
| | any person or entity including
[irm, Company, Trust ete. ard
other receivables from debtors
andd the amount, )

Motor Vehickes/Afrcrafis!
Yachts/Ships (details of Make,
Hepistration No. ate, Year ol

| Purchast and amount ) i
Tewelry, bullion and valwebis

T

: \ooaot)

Seorpip.sLe| -
buﬁ’%&m"“!
e — Gold-80bay

e h—— -

|
thimg (give details of weight and ! p— ! ?-rﬂmsfgr-.
¥ T L o .
ey g = . _S![".”'TSMF.‘:. S = 2

2



] Ay other assets such <5 vale of
+ { Zhims/interest

i, | Gross Totalvaiue 11}14g;/_ 1115{:{1/4

b

ttails of Immovabie assets:
Nete: 1. Properties in joint ownership indicating the cxtent of joint ownership vill also have to be indicat-d
2 . Each land or building or apanment should be mentioned separately in this format.)

l | Deseription Sell Spouse
"ID

Dependent-1

Dependent-2 ﬁe[_mrm:rf-d .'

(i) | Azricultural Land i 7
Location(s) fh’“‘“@:\h, &
Survey numben(s) .

Avren {Total measurcment in S vead oot
e 1602

Whether inherited property
{ Yes or MO}

Date of purchase in case of self
acquired property

Cuost of Land (in case of
purchase)at the time of
purchass

Any [nvestment on the land by
way of development,
construction etc.

Approximate Current market
value 13,0000 0/..

| S

Location(s)
Survey number(s)

Area (Total measufement in
sq. ft.)

Whether inherited property
| {¥es or NO)

Date of purchase in case of self
scquired property

Cost of Land (in case of
purchase} at the time of
purchase

Any Investment on the land by |

way of development,
construction etc. - |

Approximate Current mmm
value

{ik) | | Eugmgmml Buildings o
{including apartments)
AL ocations)

| Survey number{s)

[ Built up Area (Tmal




1 ¥ wiher inherited property

(" e or NOY

| Lo of purchase in case.of weir
L awvired propern

0 wat of property (in case of
p rehase) ot the time of
L prrhase

Ay [nvestment on the
 property by way of
| development, construction etc,

|

| A pproximate Current market
value

(iv)

Residential Buildings (including
apartments, )

-Location(s)

e Survey numbes(s)

Tobhanls
mﬂdm{.&.

T
1% gy

Area (Total measurement in
15 ft)

Built up' Area (Total
mEssurement in sq. i)

‘Whether inherited property
{Yes or NO)

Date of purchase in case of self
| &cquired property

Cost of property (in case of
purchase) at the time of

| purchase

Any Irivestment on the land by
way of development,
construction ele,

| Approximate Current marke:
value

40000 r:/..

)
i

Others (such as interest in
property}

COW-1T

24000/~ |

COW-I
24000/

Total of Current Market
Value of (i) to {v) abave

2 224000/ | 24000/

—

(6) 1 give herein below the detalls of Habili
{Nate: Pleasc give separate details of

| 8.
i MNiw

i)

- Louuur_d.i.lu to any

-F)-‘ucrtp{ign

I
4

ties' dues to public financial institutions and government :-
name of Bank , institution, entity or individual and amount for each item}

' Institutipn

I Self Spouse(s) | Dependent-1 | Dependent-2 | Dependent-3 |
| .
l e
' Loan or dues to Bank/Financial !Bﬂnnﬂu : !
Name of Bank or I SAL Aikan '
Amount owsianding Vel o Mae |

?j-:.'ttur!: of loan

| individuals! Entity other than
mentioned o (i) above,

| Mame(s)
Amount outstanding

J_N_-.w ot lofin




Ay other liability

CGerand total of liabilities | [ -
(i) | Geovernment Dues: s s ey
Tlues to departments dealing | Lovd foaud
with government 1 \OFﬂt}ﬁ/_“
|
1

pecotnmodation

Dues o departments dealing
with supply of water

Dues to departments dealing Y -
with supply of electricity

| Dues to departments dealing
with supply of |
telephones/mobiles |
1
|

Dues to departments dealing
with government transpor
(mcluding aircrafis and
helicopters) \
[ncome Tax Dues |
Wealth Tax Dues -
Service Tax Dues
Municipal /Property Tax Duss
Sales Tax Dues
Any other dues |

Grand total of all Govt. dues "ﬂﬂﬂﬂf !
! o [

{7) Details of profi or gecupation:
a, Self..... % 'iivpfm
b. Spouse ... 2eANicL
{8) My educational qualification is as under: "
b C.A. Pab~va Univeasdy
(Give details of highest School / University education with full form of the certificatef dipfoma/ degree course !
(MName of the School /College/ University and the vear in which the eourse was completed.)

(9). ABSTRACT OF THE DETAILLS GIVEN IN (1) TO (8) ABOVE:

I. | Name of the candidate Sh./Smt./Kum. Mausmﬁ ALAN

2. | Full postal address = AT, TAT i-:'QWA {:;DU F_QA@_'I-F:_'—F__I_)_ _ '
3. | Number and Name of the cons wueney and
55 THAKURGANT.  Biuay

3.‘ Mame of the Political party whico zet up the

candidate {otherw ise write “Inzesendent’) iy
4. | (a) Mumber of cases in which zenviction arder
| _! passed {Mher than those referred 12 in Form R!} ]_ '

I>()




| j (¢, Tuial number ¢ Peniding c2ass where the
| caurt {3) have taker cognizaie

£

- x5 s ) i SR
I' b1 +-F.I.'\T nf ‘n,l'ﬁ_ !:-.r “.l-."__h Bsing T'| ] Do Yo ki aabiia

=L | Income Tax Retern lifed |

L[] Candidaic AW, P 245‘3 F = __4, A TR
(b} Sponse: - —_— -
L{c)Dependems " T L

fr, _ Details of Assets and Liabilities in rupees

Description g oelf Spouse | Dependent-l | Dependent-il IDcpani_i:r:L-"
Moveabl t
Asset ﬂ':ill value) 1'2 314 E“I’ ')7115“!: e - I

B | Immovahle et L 1

A ; Asset

i) i Purchase Price and
Developmen: Cost of

Immovable Property

(Total Value)

(i) | Approximate Curem
Marke1 Price of

Asse: (Total Value) 22 2400024 000y
7 Lizhilities
(1) Government

dues (Total) 10600/~
(i) Loans from Bank, 8,009&}?

1
Financial Instinstions and I 41
others {Total} ] ,= _ B “
4. | Highest educational qualification; B.A v — TSR o

T TATNAUNNERSITY, |

e

et
i .

-

TP i s i

e e i . S4B, a

=

{Give details of School / University education with full form of the certiticats/ diploma/ degroe
course) (Mame of the Schozl College/ University and the year in which the course was complewed ) 1

_— ——l

YERIFICATION
I, the deponent, above named. o hereby < o7 and declare that the contents of this affidayvit are true and coiea o the
Rest of my  knowledpe and Belief, no parc 27 1 is false and nothing material has been concealed there from. | “usiber
teclare that : :
{#) there is ne cage -n!'tun'.'h..l on U ;'-::m;] 2 r1ge against me other than those mentioned in tems 3 and 4 abowe,
LY Loy spouse, or Tnf-d.tp.. deims da per “ave any asses oF lability, other than those mentioned Bn iy 2 0d 6
hove

_______________ 25% JanGaRy
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DEIMONENT
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